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INTRODUCTION 

'I, the Chairman, Committee on the Welfare of Scheduled Castes 
:and Scheduled Tribes, having been authorised by the Committee to 
:submit the Report on their behalf, present their Thi~ty-second Report 
on Action Taken by Government on the recommendations contained 
.in their Twenty~first Report (Fifth Lok Sabha) on the Ministry of 
'Education and Social Welfare (Department of Education)-Admis-
siGn. and other facilities for Scheduled Castes and Scheduled Tribes 
in Indian Institutes of Technology and the Indian Institute of 
Science, Bangalore, 

2. The draft Report was considered and adopted by the Study 
'Group VI on Action Taken Reports of the Committee at their sitting 
held on the 3rd December, 1974, and finally adopted by the Com-
'mittee on the 10th December, 1974, 

3. The Report has been divided into following Chapters:! 

I-Report 

ll-Recommendations:Observations which have been accepted 
by Government. 

.m-Recommendations/Observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV-Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee. 

4. An analysis of the action taken by Government on the recom-
'mendations contained in the Twenty-first Report of the Committee 
is given in the Appendix. It would be observed therefrom that out 
of 30 recommendations made in the Report, 18 recommendations i.e. 

;60 per cent, h8ve been accepted by Government and the Committee 

(vii) 
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do not desire to pursue 8 recommendations i.e. 26.67 per cent. ]foar 
recommendations i.e. 13.34 per cent, in respect of which replies oC 
Government have not been accepted by the Committee require 
reiteration. 

NEW DELHI; 

December 10, 1974. 
Agrahayana 19, 1898 (S). 

D. BASUMATARI, 
Chairmcln, 

Committee on the WetfaTe oj 
Scheduled Castes and Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action tak~n by Gov-
~nmenton the. recpzIl;l12.e21uiatiams eontatned in the Twenty-first 
Report (Fifth Lok Sabha) of the Committee on the Ministry of 
Education and Social Welfare (Department of Education)-Admis-
sion and other facilities for Scheduled Castes and Scheduled Tribes 
in Indian Institutes of Technology and the Indian Institute of 
Science, Bangalore. 

1.2. The Committee, in para 1.18, of their Twenty-first Report 
(Fifth Lok Sabha) had recommended that each Indian Institute 
of Technology should set up a separate Cell to deal with all matters 
relating to admissWn of Scheduled Castes and Schedued Tribes as 
also representation of Schedule~ Castes and Scheduled Tribes in 
the services of the Instltute. The Ministry of Education and Social 
Welfare should also consider the setting up of a separate cell under 
their Liaison Officer for dealing with coordination and implemen-
tation of decisions pertaining of Scheduled Castes and Scheduled 
Tribes in so far as the Institutes are concerned. A note about the 
activities of the Cell should be included in the Annual Report of 
the Ministry as per the orders of the Ministry of Home Affairs 
mde their O.M. No. 2714 (i) I7()..Est(SCT), dated the 3rd December, 
1970. 

In their reply dated the 27th August, 1974, the Ministry of Edu-
cation and Social Welfare (Department of Education). have stated: 

"Each of the five I.I.Ts are looking after the interests of Sche-
duled CastesiScheduled Tribes students as indicated 
against each: 

(i) I.I.T. Kharagpur: (a) Deputy Director (Academic) is 
over-all incharge of Scheduled Castes I Scheduled Tribe; 
students affairs. 

(0) DepUty Director (Mm1nfs tIattve) a~ to all repre.-
sentations from Scheduled Castes I Scheduled Tribes 
students. 

(ii) I.I.T. Bombay: One faculty member has been designat-
ed as Faculty Ad\riser for Scheduled CasteslScheduIed 
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Tribes students. In view of the limited number of stu-
dents (34 in all) it is not considered necessary to create 
a separate cell for this purpose. 

(iii) I.I.T. Kanpur: Associate Dean of students personally 
attends to all problems of Scheduled CasteslScheduled 
Tribes students . 

. (tv) U.T. Delhi: The Institute proposes to set up a separate 
cell. But due to financial constraints, it is not possible 
at this stage to implement the recommendation. 

(v) I.I.T. Madras: The Institute has already set up a spe-
cial committee, with Deputy Director as Chairman, of 
its own to consider and make recommendation from 
time to time in Academic affairs and related program-
mes of Scheduled CasteslScheduled Tribes students. 
Besides a faculty member (who belongs to Scheduled 
Tribes) has been nominated as Adviser. 

Establishment of a separate cell in the Ministry prOPer is not 
considered necessary as the entire Ministry and Govern-
ment is concerned to deal more effectively into the prob-
lems of Scheduled TribeslScheduled Castes students." 

The Committee are not convinced of the arguments advanced 
by the Ministry of Education and Social Welfare and the I.I.T., 
Bombay, and reiterate their earlier recommendation that a separate 
Cell should be set up in the Ministry of Education and Social 
Welfare (Department of Education) and in each of the UTs. under 

I the direct control of the Liaison Officer to assist the Liaison Officer 
to discharge his duties relating to admission of Scheduled Castes 
and Scheduled Tribes as also their representation in the services of 
the Institute effectively and that a note about the activities of the 
Cell should be included in the annual reports of the Ministry and 
of each of the I.I.Ts. 

1.3. The Committee had noted in para 1.19 of their Report, that 
under the Institutes of Technology Act, 1961, each Institute was 
governed by a Board of Governors which consisted of eminent per-
~ons in the field of Industry, Science and Technology and had sug-
gested that in order to protect the interests of the Scheduled 
Castes and Scheduled Tribes and to actively promote their techni-
(.'81 education, qualified and eminent persons from among the 
Scheduled Castes and Scheduled Tribes should also be appointed on 
the Board of Governors of each of those Institutes. 
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In their reply dated the 27th August, 1974, the Ministry of Edu-
-cation and Social Welfare (Department of Education) have stated 
·as follows: 

"The Government does not favour the idea of making specific 
provision for nomination I appointment of eminent persons 
from among the Scheduled Castes I Scheduled Tribes on 
the Board of Governors of each of these Institutes. The 
Institutes have, however, been directed, to protect the 
interests of Scheduled CasteslScheduled Tribes, to follow 
Government directions scrupulously." 

Comments of the Committee 

The Committee feel that in order to protect the interest's of 
Scheduled Cast~ and Scheduled Tribes and to actively PllODlote 
their technical knowledge, it is necessary fo have one person from 
among the quaJified. ~ eminent Scheduled CastejTlllJle persons 
on the Board of Governors of each of the U.Ts. The Committee, 
therefore, reiterate their earlier recommendation and desire that' 
the Ministry of Education and Social Welfare should formulate a 
definite policy and lay down proper guideliDes for the appointment 
of Scheduled Castes a'Ild Scheduled Tribes on the Board of Gover-
nors of each of the Indian Institutes of Technology. 

1.4. The Committee had, in para 2.14 of their Report, recommen-
ded that in post graduate courses in the Indian Institutes of Techno-
logy also, there should be reservation for Scheduled Castes and 
Scheduled Tribes to the extent of 20 per cent seats, as was the case 
in under-graduate courses, and not a mere 5 per cent reservation 
for students belonging to these communities as it obtained at that 
time. 

In their reply, dated the 27th August, 1974, the Ministry of Edu-
cation and Social Welfare (Department of Education) have stated:-

"As even the present 5 per cent quota reserved for Scheduled 
Castes/Scheduled Tribes in post-graduate courses remains 
unutilised due to non-availability of candidates, the ques-
tion to increase the quota to 20 per cent does not arise 

\ at present.' 

Comments of the Committee 

TIl'!'! Committee hope that if the recommendations made by them 
are faithfully implemented, particularly, the feasibility of conduct-
ing psychological or other tests to assess the interest', aptitude, in-
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telliPnee alid pt'edile~tion of. Seheduled Caste aDd Sebechtled Tribe· 
st'IIIieIlts at the Ittgher Secondary Stage with a view to pick neh 
students as may have the aptitude of higher technical training and 
p~o~id~ them additioaal coaching facilities as may be required by 
them ~o ensure their admission in the Indian Institutes of Technology, 
~na . t~eir, admission at the base is strengthened, more and more 
~'b~d~l~~; ~~~e ~Dd: Sc:hedWed Trilte studeilts weuhl be coming up 
to '~e up post graduate courses. The Committee, therefore reite-
rate their earlier recommendation. 

1.5. The Committee had, in para 3.28 of the same Report, desired 
the Ministry of Education and Social Welfare to examine, in co-
ordination with the organisation of the Director General of Back-
ward Classes Welfare of the Ministry of Home Affairs, the feasibility 
of conducting psychological or other tests to assess the interest, apti-
tude, intelligence and predilection of Scheduled Caste and Schedu~~d 
Tribe students at the Higher Secondary stage witb a view to pick 
such students as might have the aptitude for blgher tecbnical 'train--
ing. Such selected students should then be given additional coaching 
facilities as might be required by them to ensure their admission in 
the Indian Institutes of Technology and other IQstitutions of higher 
technical learning. 

In their reply, dated the 27th August, 1974, the Ministry of Edu-
cation and Social Welfare (Department of Education) have stated 
as fo11ows:-

"So far as Indian Institutes of Technology are concerned, the 
candidates selected are given special coaching. For the 
rest, it is for the Director General of Backward Classes 
Welfare of the Ministry of Home Affairs to conduct such 
tests." 

(AmmentS of the Committee 

In. order to strengthen the admission of Scheduled Ca~te and 
Scheduled Tribe students at the base, the (Ammittee desire that the 
MiniStry of. Education .. and Social Welfare should seriouslr take up 
the matter with the Director General of Backward Classes Welfare 
of the Ministry of Home Affairs and devise ways and means to have-
the needful done. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation (S!. No.3, Para No. 2.1!) 

The Committee regret to note that the Indian Institute of Tech-
nology at Kharagpur, though it was started in 1951, has not so far 
provided for reservations for Scheduled Castes and Scheduled Tribes 
In the post-graduate courses. The Committee recommend that it 
should be done immediately and that the Ministry of ~ducation and 
Social Welfare should ensure that all the instructions issued by the 
Government of India providing for reservations and other conces-
sions for Scheduled Castes and Scheduled Tribes are meticulously 
observed by all the Institutes of Technology. 

Reply of Govenunent 

Indian Institute of Technplogy, Kharagpur has already macie re-
servation of seats in pp~-~aduate courses for Scqeduled Castssl 
Tribes students from the academic year 1973-74. 

Instructions have been issued to all the Indian Institutes of Tech-
nology as recommended by the Committee tQ follow IIleticulously 
the instructions issued from time to time regarding concessions 
granted to Scheduled Castell/Scheduled Tribes students. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9(73-1'6 dated 27-8-1974.] 

Bec:emmendation (SL No.4, Para No. 2.13) 

The Committee are distressed to learn that alth~ugh the Ministry 
of Education and Social Welfare have prescribed reservation of 20 
per cent seats, for Scheduled Castes and Scheduled Tribes in all the 
Universities and Institutions of higher le~rniIl8, the ~ndian Ipatitu·te 
of Science, Bangalore, even though an all-India Institution did not 
adopt the reservation orders for admission of Scheduled Caste and 
Scheduled Tribe students. It is o~ly now from the 1973 session on-
wards, that the Indian Institute of $cience, Bangalore, has agreed 
.to provide reservation of 20 per cent seats for Scheduled Castes and 

5; 
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Scheduled Tribes in all the courses, both under-graduate and post-
graduate. The Committee hope that the Indian Institute of Science, 
Bangalore, will now strictly observe these reservations :fur Scheduled 
Caste and Scheduled Tribe students. 

Reply of Government 

Indian Institute of Science, Bangalore has been asked to adhere 
strictly to all policy decisions taken by the Government in regard 
to Scheduled Castes/Scheduled Tribe students. 

[Ministry of Education and Social Welfare (Department of· 
Education) O.M. No. F. ~9/73-T6 dated 27-8-1974.] 

Recommendation (SI. No. 6, Para No. 2.19) 

The Committee note that the Council constituted under the In-
dian Institutes of Technology Act, 1961, presided over by the Minis-
ter in charge of Education, is fully competent to lay down policy 
guidelines for the Institutes of Technology and the Institutes are 
bound to follow the instructions issued by the said Council. The 
Committee hope that the Council will keep a strict watch to ensure 
that all the orders of the Government of India relating to reservation 
and concessions for Scheduled Castes and Scheduled Tribes are not 
only adopted by these Institutes but are in fact implemented in full. 

Reply of Government 

The Recommendation is accepted. 
[Ministry of Education and Social Welfare (Department of 

Education) O.M. No. F. ~9/73-T6 dated 27-8-1974.] 

Recommendation (SI. No.7, Para No. 3.24) 

The Committee are glad to note that Council of the Indian Ins-
titutes of Technology set up in December, 1972 a Special Committee 
to consider the steps to be taken to augment the intake of Scheduled· 
Caste and Scheduled Tribe students in the Indian Institutes of Tech-
nology and to meet the difficulties faced by the students belonging 
to these communities. While welcoming the suggestions so far made 
by this Special Committee, the Committee feel that the measures 
suggested are not enough to improve the position substantially. 

Reply of Government 

The Committee's comments is noted. 
[Ministry of Education and Social Welfare (Department of" 

Education)' O.M. No. F. ~9f73-T6 dated 27-8-1974.J 
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ReeommeDdation (Sl. No.9, Para :U6) 

As many Scheduled Caste and Scheduled Tribe students start-
their educational career late in life, the Committee recommend that 
the period of age relaxation for Scheduled Caste and Scheduled 
Tribe students seeking admission to the Indian Institutes of Tech-
nology should be raised from the present three years to five years. 

Reply of Government 

The Council of Indian Institutes of Technology have already taken 
the decision of relaxation the age limit from the present 3 years.. 
to 5 years and this has been implemented from the academic ses-
sion 1974-75. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. ~9/73-T6 dated 27-8-1974.] 

Recommendation (SI. No. 10, Para No. 3.27) 

The Committee commend the new scheme recommended by the 
Spec~al Committee of the Council of the Indian Institutes of Techno-
logy for starting summer sessions and, where necessary, parallel 
semester instructions in various subjects for Scheduled Caste and 
Scheduled Tribe students who need special coaching. The Commit-
tee h~pe that this scheme will be given effect to immediately. 

Reply of Government 

These facitities have been given effect to from the academic 
year 1973-74. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. ~9/73-T6 dated 27-8-1974.] 

Recommendation (SI. No. 15, Para No. 3.47) 

The Committee are concerned to find that there is a tendancy 
among some of the general students to seek admissions to institutions 
of higher learning by producing a false certificate of being a Sche-
duled Caste or Scheduled Tribe. This is a serious offence and the 
Committee recommend that besides caneellation of admission to such> 
a student and forfeiture of his fees etc. criminal proceedings should 
be instituted against him for cheating/attempt to cheat, as the case 
may be. 

Reply of Governmellt 

The Institutes have been instructed accordingly. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. ~9/73-T6 dated 27-8-1974.} 
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Comments of the Committee 

The Committee would, however, like to know the action takeD 
by each of the iDstitutes in this regard. 

Recommendation (SI. No. 16, Para No. 3.52) 

The Committee suggest that specific number of seats reserved 
for Scheduled Castes and Scheduled Tribes in each of the institutes 
for all the first degree courses and other concessions viz., age eOD-

cession, scholarships, concessions in marks, etc. available to them 
in the matter of admission should also be mentioned in the adver-
tisement for admission. 

Reply of Government 

The Institutes have been instructed to implemeat this recommen-
dation. 

[Ministry of Education and Social Welfare (Department of 
Education) a.M. No. F. 5-9/7~T6 dated 27-8-1974.] 

Comments of tbe Committee 

The Committee would, however, like to know the action taken 
by each of the Institutes in this regard. 

Recommendation (Sl No. 17, Para No. 3.53) 

The Committee also desire that comprehensive information about 
,the various concession/facilities available to the Scheduled Castes 
and Scheduled Tribes for admission in the Indian Institutes of Tech-
nology /Indian Institute of Science, Bangalore, should be published 
in the Information Brochure-Scope and availability of courses' 
brought out by theSe Institutes. 

Be",ly of Government 

The Institutes have taken action on this recommendation. 

[Ministry of Education and Social Welfare (Department of 
Education) a.M. No. F. 5-9/73-T6 dated 27-8-1974.] 

Recommendation (Sl. No. 18, Para 3.69) 

The Comm~ttee note that the Special Committee of the Council 
'~f the lnstitutes of Tech~ology bas recommended that all Sche-
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-duled Caste/Tribe candidates be given free tuition, exemption of 
bostel seat rent and a scholarship of Rs. 150/- p.m. to cover board 
-expenses and a book grant of Rs. 300/- per year. 

Reply of Government 

The Council of Institutes of Technology have agreed on this 
recommendation at its meeting held on 24-6-1974. The Council ap-
proved the change in the value of scholarships as indicated with 
~fJect from 1974-75. Where a Scheduled Caste/Scheduled Tribe can-
didate has to be given a remedial course, the scholarship should be 
~vailable for this period also. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1"6 dated 27-8-1974.] 

Recommendation (SI. No. 19, Para No. 3.70) 

The Committee hope that the abOve recommendation of the Spe-
~ial Committee will be implemented from the academic session 
1973-74. 

Reply of Government 
• Please see reply to Serial No. 18. 

[Ministry of Education and Social Welfare (Department of 
. Education) O.M. No. F. 5-9/73-T6 dated 27-8-1974.] 

Recommendation (st No. 20, Para No. 3.71) 

The Committee also hope that the above benefits will be continu-
~d for the Scheduled Caste and Scheduled Tribe students even if 
they have to repeat a year or semester because of poor performance 
in studies or some other unavoidable circumstances. 

Reply of Government 

Please see reply to serial No. 18. 

[Ministry of Education and Social WeUare (Department of 
Education) O.M. No. F. 5-9/73-T6 dated 27-8-1974.] 

Reeommendation (SI. No. 21, Para No. 4.4) 

The Committee suggest that a review may be made of the medi-
·cal standards prescribed for admis .. ~ion to Indian Institutes of Tech-
nology with a view to see to what extent they can be relaxed ill 
favour of Scheduled Caste and Scheduled Tribe candidates. 

2919 LS-2. 
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Reply of Gove1'llJDellt 

Wherever possible, special consideration will be shown to Sche---
dvled Castes/Scheduled Tribe candidates iin respect of medical 
standards. The Institute will meet the expenditure on the treatment· 
of Scheduled Caste/Scheduled Tribe student after they are admitted' 
to the Institute. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9173-1'6 dated 27-8-1974.] 

Recommendation (SI. No. 22, Para No. 4.5) 

The Committee further suggest that if prior to admission any 
Scheduled CastefTribe student has to undergo any operation for· 
such diseases as Hernia, Hydrocele, Piles etc. which are temporary-
disqualifications for admission, the expenditure on such operation 
or medical treatment if any, should be borne either by the Institute-
or Government. 

Reply of Government 
• 

The Institutes have accepted. to bear the expenditure only after 
a student is admitted and not before, as nothing is charged unless a 
candidate is admitted. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-1'6 dated 27-8-1974.] 

Recommendation (S1. No. Z3, Para No. 4.7) 

The Committee recommend that the Scheduled Caste and S:::he-
duled Tribe candidates should be exempted from payment of the 
registration fee of Rs. 15/- required to be sent along with the appli-
cation for admission in the Indian Institutes of Technology. 

Reply of Government 

The Institutes have been instructed to implement it. 

[Ministry of Education and Social Welfare (Department of 
Eduration) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 

CommeJlta of the Committee-

The Committee would, however, like to know whether the 1Ds--
titutes have implemented this recommendation. 
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Recommendation (SI. No. 24, Para No. 4.9) 

Th~ Committee recommend that railway fare, both ways, should 
;be paId to all the Scheduled Caste and Scheduled Tribe candidates 
-who are selected for admission to the first degree or post-graduate 
-courses and called for interview as is presently being done in the 
·~ase of Ph. D. Degree courses. 

Reply of Government 

The Institutes have been instructed to implement it. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 1>-9173-1'6 dated 27-8-1974.] 

Comments of the Committ'ee 

The Committee would, however, like to know whether the IBs-
-titutes have implemented this recommendation. 

Recommendation (Sl. No. 27, Para No. 4.26) 

The Committee would urge that all the employing agencies, both 
in the public and private sectors, should be asked to identify the 
~tegories of technical posts that they require to be filled up by 
~Scheduled Caste/Scheduled Tribe candidates, the type of profes-
sional skills and knowledge they need and feed this information 
'back to the Indian Institutes of Technology/Science. 

Reply of Government 

The Bureau of Public En.terprises and Ministry of Industrial 
Development will be approached for the same and their require-

:ment will be fed back to the Institutes. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 1>-9173-1'6 dated 27-8-1974.] 

RecommeDdation (SI. No. Z8, Para No. 5.14) 

The Committee regret to find that although the Council of the 
-Institutes of Technology had decided, as early as in 1965, that direc-
tives of the Ministry of Home Affairs (now Cabinet Secretariat-De-

-partment of Personnel and Administrative Reforms) in regard to 
reservation of posts for Scheduled Castes and Scheduled Tribes 

·should be adopted by all the Institutes, the instructions by the Mints-
"try of Education and Social Welfare in the matter were actuany 
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'issued to the Indian Institutes of Technology and the Indian Ins-
titutes of Science, Bangalore, in December, 1970. The Committee-
are not satisfied with the casual manner in which the matter regard:;" 
ingreservations for Scheduled Castes and Schedule<! Tribes has beeil 
dealt with by the Ministry of Education and Social We~fare. 

Reply of Government 

The Committee's comment is noted. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.1 



CHAPTER ID 

RECOMMENDATION I OBSERVATIONS WHICH THE COMMI'ITEl!: 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLIES. 

Recommendation (st. NO.8, Para No. 3.25) 

The Committee recommend that the Scheduled Caste and Sche-
duled Tribe students Who have passed the Higher Secondary or equi-
valent examination with the prescribed subject~, should be admitted 
in the Indian Institutes of Technology without having to take the 
Joint Entrance Examination so long as the number of such students 
applying for admission is less than the number of seats, reserved 
for them. Where the number of Scheduled Caste and Scheduled 
Tribe students applying for admission in the Indian Institutes of 
Technology is more than the number of seats reserved for them, their 
merit at the Joint Entrance Examination should be judged only 
among themselves and not along with the general stuclcnts. Any 
Scheduled Caste or Scheduled Tribe student who secures more marks 
at the Joint Entrance Examination than the marks secured by the 
last general student admitted on the result of that examination 
should be deemed to have been admitted according to the general 
merit list and not counted in the quota of seats reserved for Sche-
duled Caste and Scheduled Tribe students. 

Reply of Government 

At present seats reserved for S::heduled Caste/Scheduled Tribe 
stude,nts is filled up only by Scheduled Caste/Scheduled Tribe can-
didates who have qualified and in accordance with inter-se merit 
among Scheduled Caste/Scheduled Tribe candidates. Eyen if a 
candidate gets 0 marks in the Entrance ExaminatiDo1 if he- is eligible 
according to the above, he is still admitted. Thus Joint Entrance 
Examination only regulates any eligible student of Scheduled Castes! 
Scheduled Tribes and not prevents them from being admitted. 

Appearan::e at the Joint Entrance Examination is necessary as at 
the time of admission some of the Universities do not declare results 
of qualifying examination anc;l tha.t would prevent judsment 9f inter-
se merit witbout Joint Entrance Examination. 

13 
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. So far wh~n a candidate claims to belong to Scheduled Castes/ 
Scheduled Tribes, even at the time of applying for Joint Entrance 
Examination, the entire papers regarding his candidature is proces-
sed separately in order to ensure that any constitutional privileges 
given to him are ensured. That is wby his candidature is not mixed 
up with general quota and no defect has been found out in the exist-

:ing systel'Q. . 

[Ministry of EdUcation and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 

.Becommendation (S1. No. 12, Para No. 3.37) 

The Committee regret to note that the admission of Scheduled 
Caste and Scheduled Tribe students for the post-graduate courses 
against their reserved seats which is already as low as 5 per cent, 
.at present, is negligible. 

Reply of Government 

The Institutes have been instructed to give wide publicity to 
attract more Scheduled Caste/Scheduled Tribe students in post-
graduate courses provided they satisfy the minimum qualifications 
prescribed against the reserved quota. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-T6 dated 27-8-1974.] 

Recommendation (SL No. 13, Para No. 3.38) 

The Committee desire that the Ministry of Education and Social 
Welfare should review the present admission procedure followed 
by the Indian Institutes of Technology and the Indian Institute of 
~cjence, Bangalore for admission to post-graduate courses with 
a view to evolve a uniform standard for admission prescribing rea-
sonable relaxations/concessions for Scheduled Caste and Scheduled 
7ribe candidates. 

Reply of Government 

Government is taking steps to streamline the admission proce-
.(lures. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5--9/73-'1'6 dated 27-8-1974.] 

CommeIlts of the Committee 

The Committee woUld like to be infonne.l .f tbe8p.issloa ... 
.eeclures .. streamlined. 
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Recommendation (SI. No. 14, Para No. 3.40) 

The Committee are not aware of the present total number of· 
Scheduled Caste and Scheduled Tribe teachers serving "in education-
al and technical Institutions desirous of equipping themselves with 
higher academic competence. The Committee are unhappy to note 
that since 1964 when the instructions to adopt more liberal policy 
for their admission to post-graduate courses were issued by the 
Ministry of Education, only four teachers, one each at the Institute 
at Madras, Bombay, Kanpur and Delhi, have So far availed of the 
opportunity. The Committee would like the Ministry of Education 
and Social Welfare to find out the reasons for such a poor admission· 
figures of Scheduled Caste and Scheduled Tribe teachers to the post-
graduate courses and take suitable correctiVe measures. 

, 

Reply of Government 

All Scheduled Caste/Scheduled Tribe B. Tech. Degree holders 
are eligible to apply for post-graduate courses. Though a formal 
written test followed by an interview is generally the procedure, all 
Scheduled Caste/Scheduled' Tribe students falling within the re-
laxed standards are admitted. Even after this. if the Selection Com-
mittee feel that Ii ScheduleQ Caste/Scheduled Tribe candidate can, 
with a little extra care pull on with the course he is admitted. Ad-
mission position in post-graduate courses for Scheduled CastelSche-
duled Tribes have improved. Institutes have also been intructed to 
give wide pUblicity to the facilities available for Scheduled Castel 
Scheduled Tribe students desirous of joining post-graduate courses. 

[Ministry of Education and Social Welfare (Department of 
Education) a.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 

Recommendation. (SI. No. 25, Para 4.19) 

The Committee commend the National Service Scheme and hope· 
that the programme will be so arranged that areas predominantly 
inhabited by the weaker sections of the Society are benefited. Te 
avoid duplication of scheme. the Committee would like that the pro-
gramme under th~ scheme, should be planned in consultation with . 
the State Social Welfare Boards. 

Reply of Government 

The recommendation will be communicated to Youth Services 
Division. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9173-'1"6 dated 27-8-1974.]' 
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Comments of the Committee 

The Committee would like the Ministry of Education and Social 
Welfare (Department of Education) to ensure that the recommenda-
tion is implemented by the Youth Services Division. 

Recommendation (81. No. 26, Para No. 4.25) 

The Committee recommended that all the Indian Institutes of 
Technology /Science should maintain complete record of the Sche-
duled Caste and Scheduled Tribe students receiveing education in 
their respective Institutes and also about their placement after com-

pletion of their education. 

Reply of Government 

The Institutes maintain complete Academic record of Scheduled 
Caste/Scheduled Tribe students. As regards the information about 
their placement after completion of course, the record is not upto 
date since the students generally do not keep the Institutes inform-
ed in spite of several efforts made by the ~stitutes. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5---9/73-'1'6 dated 27-8-1974.] 

Recommendation (81. No. 29, Para No. 5.15) 

The Committee are distressed to note that the representation of 
the Scheduled Castes and Scheduled Tribes in the services of the 
Indian Institutes of Technology and the Indian Institute of Science, 
Bangalore is negligible. The Committee would like the Council of 
the Institutes to take note of the poor representation of the Schedul-
ed Castes and Scheduled Tribes in the services of the Institutes 
against the quota reserved for them and adopt speedy and effective 
measures to ensure their due reprsentation in the services of the 
Institute, both academic and administrative. 

Reply of Government 

For administrative posts the Institute have been instructed to 
follow strictly all Government orders regarding reservation for 
Scheduled Caste/Scheduled Tribe candidates in the services of the 
Institutes. In caSe of academic and research posts no reservation foe 
Scheduled Caste/Scheduled Tribe candidates applies. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5---9/73-'1'6 dated 27-8-1974.] 
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Recommendation (S1. No. 30, Para No. 5.16) 

The Committee regret to note that even the basic fundamental 
steps of maintaining Roster which is the only mechanism to gauge 
the representation of Scheduled Castes and Scheduled Tribes in the 
services of the Institutes against the reserved vacancies, has not 
been taken by the Instimte. The Committee hope that this will noW 
be done. 

Jteply of Government 

For administrative posts the Institute haVe been instructed to 
follow strictly all Government orders regarding reservation for Sche-
duled Caste/Scheduled Tribe candidates in the services of the Ins-
titutes. In case of academic and research posts no reservation for 
Scheduled Caste/Scheduled Tribe candidates applies. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. NQ. F. 5-9/73-T6 dated 27-8-1974.} 



CHAPTEKIV 

RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE REITERATION 

Recommendation (S1, No.1, Para No. 1.18) 

The Committee recommend that each Indian Institute of Techno-
logy should set up a separate Cell to deal with all matters relating 
to admission of Scheduled Castes and Scheduled Tribes as also re-
presentation of Scheduled Castes and Scheduled Tribes in the ser-
vices of the Institute. The Ministry of Education and Social Welfare 
should also consider the setting up of a separate cell under their 
Liaison Officer for dealing with coordination and implementation of 
decisions pertaining to Scheduled Castes and Scheduled Tribes in so 
far as the Institutes are concerned. A note about the activities of 
the Cell should be included in the Annual Report of the Ministry as 
per the orders of the Ministry of Home Affairs vide their O.M. No. 
2714(i) 170-Est(SCT) dated the 3rd September, 1970. 

Reply of Government 

Each of the five I.I.Ts. are looking after the interests of Scheduled 
Caste/Scheduled Tribe students as indicated against each:-

(i) I.I;T., KhaTagpuT: (a) Deputy Director (Academic) is 
over-all incharge of Scheduled Caste/Scheduled Tribe 
students affairs. 

(b) Deputy Director (Administrative) attends to all repre-
sentations from Scheduled Caste/Scheduled Tribe 
students. 

(ii) I.I.T. Bombay: One faculty member has been designated 
as Faculty Adviser for Scheduled Castel Scheduled Tribe 
students. In view of the limited number of students (34 
in all) it is not considered necessary to create a separate 
cell for this pUl'pose. 

(iii) I.I.T., Kanpu.r- ~sociate Dean of students personally at-
tends to all problems of Scheduled Caste/Scheduled Tri~e 
students. 

18 
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(iv) I.I.T., Delhi: 'nle Institute proposes to set up a separate 

cell. But dUe to financial constraints, it is not possible at 
this stage to implement the recommendation. 

(v) I.I.T., Madras: The Institute has already set up a special 
committee, with Deputy Director as Chairman, of its own 
to consider and make recomemndation from time to time 
in Academic Affairs and related programmes of Scheduled 
Castel Scheduled Tribe students. Besides a faculty mem-
ber (who belongs to Scheduled Tribes) has been nominated 
as Adviser. 

Establishment of a separate cell in the Ministry proper is not 
considered necessary as the entire Ministry and Government is con-
cerned to deal more effectively into the problems of Scheduled Castel 
Scheduled Tribe students. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 

Comments of the Committee 
Please see Chapter I, para 1.2. 

Recommendation (SI. No.2, Para No. 1.19) 

The Committee note that under the Institutes of Technology Act, 
1961, each Iollstitute is governed by a Board of Governors which con-
sists of eminent persons in the field of Industry, Science and Techno-
logy. The Committee would like that in order to protect the interests 
of the SchedUled Castes and Scheduled Tribes and to actively pro-
mote their technical education, qualified and eminent persons from 
among the Scheduled Castes and Scheduled Tribes are also appointed 
on the BoVd of Governors of each of these Institutes. 

Reply of Govel'llDlent' 

The Government does not favour the idea of making specific pro-
vision for nominationlappointment of eminent persons from among 
the Scheduled Castes[Scheduled Tribes on the Board of Governors 
of each of these Institutes. The Institutes have, however, been direc-
ted, to protect the interests of Scheduled CasteslScheduled Tribes, to 
follow Government directions scrupulously. 

[Ministry of Education and Social Welfare (Department of 
Social Welfare) O.M. No. F. &-9173-T6 dated 27-8-1974.1 

Comments of the Committee 
Please see Chapter I, para 2.2. 
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Recommendation (S1. No.5, Para No. 2.14) 

The Committee recommend that in post-graduate courses in the 
Indian Institutes of Technology also. there should be reservation for 
Scheduled Castes and Scheduled Tribes to the extent of 20 per cent 
seats, as is the case in under-graduate courses, and not a mere 5 per 
cent reservation for students belonging to these communities as it 
obtains at present. 

Reply of Government 

As even the present 5 per cent quota reserved for Scheduled 
Castes/Scheduled Tribes in post-graduate courses remains unutilised 
due to non-availability of candidates, the question to increase the 
quota to 20 per cent does not arise at present. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 

Comments of the Committee 

Please see Chapter I, para 2.3. 

Recommendation (SI. No. 11, Para No. 3.28) 

The Committee would also like the Ministry of Education and 
Social Welfare to examine, in co-ordination with the organisation of 
the Director General of Backward Classes Welfare of the Ministry 
of Home Affairs, the feasibility of conducting psychological or other 
tests to assess the interest, aptitude, intelligence and predilection of 
Scheduled Caste and Scheduled Tribe students at the Higher Se-
condary stage with a view to pick up such students as may have 
the aptitude for higher technical training. Such selected students 
should then be given additional coaching facilities as may be required 
by them to ensure their admission in the Indian Institutes of Techno-
logy and other Institutions of higher technical learning. 

Reply of Government 

So far as Indian Institutes of Technology are concerned the can-
didates selected are given special coaching. For the rest, it is for 
the Director General of Backward Classes Welfare of the Ministry 
of Home Affairs to conduct such tests. 

[Ministry of Education and Social Welfare (Department of 
Education) O.M. No. F. 5-9/73-'1'6 dated 27-8-1974.] 
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Comments of the CommiUee 

Please see Chapter I, Para 2.4. 

NEW DEJ.JU; 
December 10, J974. -- - ---------
Agrahayana 19, 1896(5) 

D. BASUMATARI, 
Chairman, 

Committee on the Welfare of Scheduled 

Castes and Scheduled Tribes. 



APPENDIX 
Analysis of tire action taken by Gowrmrtent on the Te~rula,ilJrrs contajned jn tAe ""mty­

. first Report (Fifth Lok Sabha) of the Cur.rr.itlle. 

I. Total number of recommendations 

II. Recommendations which have been accepted by GOVerDItIeJlt (W1e 
recommendations at Sl. Nos. 3, 4, 6, 7, 9, 10, IS, )6, 17, IS, 19, 20, 
%1, :z:z, %3, ;24, %7 and %8) 

Number 

Percentage to total • 

III. Recommendationp which the Committee do not desire to pursue in 
view of Government's replies (vide recommendations at SI. Nos. 8, 
t:z, 13, 14, %S, %6, %9, and 30) 

Number 

Percentage to total 

IV. Recommendations in ~espect of which replies of the Government have 
not been accepted by the committee and which require reiteration 
(Vide recommendations at SI. Nos. I, %,5, and II) 

Number1 

Percentage to Total 

u 
MGIPND-LS U-2919 LS--8-1-7~. 

r' 

30 

18 

60 

8 

4 

13·33 
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